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' CENTRAL ADMINISTRATIVE TRIBUNAL

-, KOLKATA BENCH, KOLKATA
NG. O.A. 1367 of 2018 | " Date of order: 7.9.2018
Present : Hon ble Ms. Bidisha Banerjee, Judicial Member

Hon'ble Dr. Nandita Chatterjee, Administrative Member

Santosh Kumar Singh,
Son of Late Mahendra Singh,
Chief Office Superintendent (Commercial),
East Central Railway, Sonpur,
District — Saran (Bihar).

.. Applicant
- VERSUS-

1. The Union of India,
Through*xthe.General Manager,

East Central Rallvéavf Hajipur,

‘P“O Blgghl Kalan, R

~P.S, “":Hajlpur (Sadar), Dlstnct Vaishali,
Pln Code ‘«8“234341101~(Bnhar)
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élbgbngghl |g N
PfS *Hajipur(Sadar), D|str|ct Vaishali,

Pm Code 844 101 (Blhar)
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3. The PrmcupaI.Chlef Commerc:al Manager,
East Central Railway, Hajipur,
P.O. - Digghi Kalan,
P.S. - Hajipur (Sadar), District - Vaishali,
Pin Code - 844 101 (Bihar).

4. The Divisional Railway Managér,
East Central Railway, Sonpur,
District — Saran, Pin Code — 841101 (Bihar).

5. The Senior Divisional Personnel Officer,
East Central Railway, Sonpur,
" District — Saran, Pin Code — 841101 (Bihar). -
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.6. The Senior Divisional Commercial Manager, '
East Central Railway, Sonpur,
District— Saran, Pin Code 841101 (Bthar)
7. The Sénio,r Divisional Financial Manager, j,g:
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East Central Railway, Sonpur,

District — Saran, Pin Code — 841101 (Bihar).
.. Respondents

For the Applicant : Mr. M.P. Dixit, Counsel

For the Respondents None

O R D E R (Oral)

P

Per Dr. N'andita Chatterjee, Administrative Member:

This matter relatihg to the jurisdiction of Central Administrative Tribunal,
Patna Bench is taken up by Kolkata Bench of Central Administrative Tribunal as

authorized b.y:PrincipaI Bench vide its order dated 5.9.2018.

2 _> Ld.,Co,ujhs_eI.for the applicgntxis"'p’résgaﬁté?N‘gne for the respondents.

3. Ld Counsel for the apphcant’sﬁu' | lltfs t e matter has acquired urgency

Y

4. An Orlglnal Appllcatlon%", ?
Administrative Tnbunals Act 1985‘5;5\e{ekm E\eﬁ II@wmg reh'ef-

\ /p e

A4 2N
8.1. That your bgrélsh/ps\md grac;ous/y be ,pleased to declare the

/mpugned order of\ r\ecovery {0, 0. thexitune’ "of Rs. 284770/~ towards
commercial debits. ralsed berafﬁc /nspector’fAccounts) as shown in the
order dated 9.2.2016 as contained in. Anriexure A/1 as null, void, abinitio
wrong-and the same may be quash and set aside.

8.2. That the Respondents be further be directed to refund the amount if
any recovered as shown in Annexure A/1 against the name of applicant
along with statutory interest thereupon.

8.3 :That the Respondents be further be directed grant all consequential
benefits after quashing the impugned recovery in favour of the applicant for
which he s lega/ly entitled to.

8.4 ;Any other relief or reliefs including the cost of the proceeding may be
allowed in favour of the applicant.”

5. According to the Ld. Counsel for the applicant, the applicant came to know
that an order (Annexure A-1 to the O.A.) has been passed on 9.2.2016 to debit
Rs. 4,33,811/- on account of complaints received against Parcel Office,

Mujjafarpur and t-?hat, in particular, -it was decided therein that on account of the

Section 19 of the
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speaking and reasoned order m acée

~representation» the respondents mayan" Ak
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delay in movement of parcels in the said Parcel Office, a debit of Rs. 2,84,770/—
has been raised against the applicant.

Having come to learn about such decision, the aippiicant'had preferred a.
representation. dated 17.5.2018 (Annexure A-2 to the O.A)) to Sr. Divisional
Commercial Manager, East Central Railway, Sonepur (Respondent No. 6). Ld.
Counsel for the applioant further submits that the purpose of the applicant would
be served if directions are issued to the concerned respondent authority to
dispose of the seme? in atime bound‘manner.

6. Accordingly, without entering into the merits of the matter, we direct the
respondent No. 6, who is the Sr. Divisional Commercial Manager, East Central
Railway, -Sonepur to dispose of the said representation (Annexure A-2 to the
0.A), if received at his end, with(iﬁr\a\arpérii?od fogztsl\//iie‘eks from the date of receipt of

b
"‘G’Will"’diSpose of the representation with a
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a copy of this’ order Responeiae>

|awéfril the disposal of such

N/

the applicant on the basrs of therr%g e

O.A.).
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7. With this, the O.A. is dlsposed of: There wrll’bexno order as to costs.
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,E%M'jh s v :
(Dr. Nandita Chatterjee) , (Bidisha 'Bénerjee)
Administrative Member : Judicial Member
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